
     
  

 

  

 

    
     

    
      

   

    

    

       
 

    
   

      
  

 

    

     
    

   
    

   

     

  

          



3 l€arned Adyocate for the pe

directions contained ,r., o.o.ttttotrr 
states that in pursuance of the

rribunar in company Scheme ;rH:*T.i::.fi ;,?i,l"*J:;
Equity Shareholders was helc
requisite quorum ,,." o."j":: T:.";""J'::"T:: 1'r_,*unanimously by all the Equity shareholders without any modifications.
The Chairperson appointed for
september, 2 0 1 7 which is ann"::: ::I:::::"t'"":T";:::::**,, "

The Leamed Advocate for t}le petitioner Company further submits thatthe Company Scheme petition is filed in consonance with Section 23O to232 of the Companies Act, 2013 alongu,jth the order passed in Company
Scheme Application No.7l O of 2017.

The Counsel for the petitioner further subrnits that as directed by thisTribunal, notices have been sened upon all the Regulatory Authorities,
namely, Central Government thr
companies, Mumbai and J:-:":"",":":JjT': T;:il"*r",trepresentation is received by the petitioner Company from anyRegulatory Authority. The requisite information called for uy ttre-ornce orRegional Director has already been submitted by the petitioner Companyand no further inforraation has been sought for.

At least 10 clear days before
publish the No tice or,."r,- ji'."lil: Jjt j""',ljilli;; j:::ff:
"Indian Express" in English language and translation L"."oq in"Loksatta", in Marathi language, bo r havir:g circulation in pune as perRule 16 of the Compaaies (Compromises, Arrangemenrs andAmalgamationsJ Rules, 20 16.

The Peutioner to file an Affidavit of Service regarding the directions givenby the Tribunar 3 (Three) days before the date fixed for r.inal hearing anddo report this Tribunal that
advertisementorthe noticehas rjl.ff:::,,::-;',:i:g 

the issue or
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V. Nallasenapathy, Member (T) B. S. V. praka Kumar, Member (J)
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